
~ 0) 

CTRAL ADMINTRATIVL TRIBUM1 L 
C'(JrTJC K B1A-'NCH0,CLUTP.CK 

Original Apolication No. 106 of 1990 

Date of Decision; 9.11.1992 

Gopal Chandra Mandal 	 Aoolicarit 

Versus 

Union of India & Others 	Respondents 

For the apolicant 

For the respondents 

S.. 

M/s.D.Pal 
0.N .Ghosh 
.0 .Parj c 1 

A dv oca t e S 

Mr.Akhay IKumar Nishra, 
Addl.Standing Counsel 
(Central Government) 

C U R t M. 

TF HONOURABLE ME .KACaRYA,VE_CFaU4N 

Tifl HONOURABLE iR .K.J .RAN, rEER (DMINITRAT WE) 

..S 

Whether the reporters of local newsoaperz 
may be allowed to see the judgment ? Yes 

To be referred to reporters or not 7 

Whether Their Lordships wish to see the 
Lair copy of the judgment 7 Yes 



2 

J U I) G M E N T 

K. P. ACHARYA, V. C., 	In this applicatior,i under Section 19 of the 

Mrninistrative Tribunals Act, 1985, the applicant prays 

for a direction to be irsued to the Respaidents 1. to 3 

to promote the applicant to the post of Junior AccOunts 

Officer treating the abolition of the posts as void, 

illegal an not binding and it should e declared that 

the ap'lL ant is deemed to havebeeri proted tb the vacant 

prrnotiona1 post inthe cadre of Junior Accounts Officer 

with efiect from 11.4.1989 

Shortly stated, the case of the applicant is that 

he belongs to the Scheduled caste canmunity and he 

joined as an Auditor( Junior ACcOuntarit)ori 15.4.1977.The 

applicant claims pranotion to the post of Junior Accounts 

Officer which has Since been abolished by an order of 

the Government of India. Hence, this application hasbeen 

filed with the aforesaid prayer. 

In their counter, the respondents maintained that 

the Govarient al;ays has the right to abolish sh 

posts which are not required in a particular organisation 

and thatapart the Darakaranya Develonent Project 

is being wound up and employees are being deployed to 

surplus Cell to be adjusted in other Departments. In a 

crux, it is maintained that the case being devoid of 

merit is lianle to be dismissed. 

We have heard Mr.B.Pal, learned counselr the 

applicant and Mr.Akhaya Kumar Misra, learned Addi. 

Standing Counsel(Central) for the resonents. The 

undispu ted positioti is that Dandakaranya Development 
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has- been practically wound up and the employees working 

in the saic. project havebeen deploy --d tourplus Cell for 

being adjusted. elsewhere. The further undisputed position 

is that the appliant has also been deployed to the 

Surpli Cell. Therere, in our Opinion, no further 

orders are - arranted to give any relief to the 

applicant except that it v'aS submitted by Mr.Pal that 

opportunity should oe given to the applicant to regitate 

the issue relating to his claim for higher post on the 

basis of the fact that the applicant is a member of the 

Scheduindcaste so that Section 11 of the Ce of Civil 

ProcedurL v,ould not become operative against the applicant. 

In regard to the prayer of the applicant for his 

prnotion tot he next higher posts it is held that no 

orders coul be passed giving such relief to the applicant 

in 	o the fact that the applicant has been deployed 

to the Surplus Cell and might have been posted elsewhere 

by n. 

As regards his secid prayer, leave is given to the 

applicant to reagitate the issue before the appropriate 

under whn he is nr serving. 

Thus, this application is accordingly disposed of 

le eying the parties to bear their own costs • 	 ' I, 
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